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Title: Further discussion on need to bring comprehensive policy changes in Civil Aviation sector due to large scale
mismanagement in the affairs of national carrier i.e., Air India and also some other private carriers and need to look into

problems being faced by workforce engaged in Civil Aviation Sector, raised by Shri Gurudas Dasgupta on the 10t May, 2012
(Discussion concluded).

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH EASTERN REGION AND MINISTER OF STATE
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): Mr. Chairman, Sir, I request you to
allow the House to take up Item No.19 — Discussion under Rule 193.

MR. CHAIRMAN: I think the House is agreeing that we should take it up as proposed by the hon. Minister.
SEVERAL HON. MEMBERS: Yes.
MR. CHAIRMAN: Shri Tathagata Satpathy — not present. Shri Nishikant Dubey.
...(Interruptions)
SHRI GURUDAS DASGUPTA (GHATAL): Sir, some of us have moved a Privilege Motion....(Interruptions)

MR. CHAIRMAN: The hon. Member is a very senior Member. At this stage, the question of Privilege does not arise. We will
continue our Discussion under Rule 193.

...(Interruptions)

SHRI ANANTH KUMAR (BANGALORE SOUTH): Sir, we have given notice of a Privilege Motion against the hon. Minister of
Civil Aviation....(Interruptions)

MR. CHAIRMAN: I am told it is under the consideration of Madam Speaker. So, please sit down now.
...(Interruptions)

MR. CHAIRMAN: You are all senior Members. You know the procedure of the House more than anybody else. Please sit
down. Tomorrow, you can raise it since it is under the consideration of Madam Speaker.

...(Interruptions)
SHRI ANANTH KUMAR : Before that, we have to submit it....(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY): You can only present it. The hon. Speaker has to
decide about that....(Interruptions)

MR. CHAIRMAN: Shri Ananth Kumar, I have already stated it. You are a senior member. Shri Basu Deb Acharia, Shri Gurudas
Dasgupta, you are all senior members. You know the procedure better than anybody else. Please sit down.

...(Interruptions)
SHRI ANANTH KUMAR: Please allow us to make our submission....(Interruptions)

MR. CHAIRMAN: It is under the consideration of the hon. Speaker. She will examine it. You have submitted much after the
Question Hour. So, it will be examined, certainly.

...(Interruptions)
SHRI ANANTH KUMAR: The hon. Civil Aviation Minister is making statements outside the House....(Interruptions)
MR. CHAIRMAN: All these points will be taken into consideration.

SHRI V. NARAYANASAMY: Only you can give the notice of the Privilege Motion. You cannot mention about it. Sir, nothing
should go on record. ...(Interruptions) Shri Ananth Kumar, please tell me the rule. Under what rule, you are raising it.
...(Interruptions)



SHRI ANANTH KUMAR: How can he make a statement outside the House....(Interruptions)
MR. CHAIRMAN: Please sit down.
...(Interruptions)
MR. CHAIRMAN: Please sit down.
...(Interruptions)
SHRI V. NARAYANASAMY: Shri Ananth Kumar, under what rule you are raising the issue? ...(Interruptions)
MR. CHAIRMAN: Your party Members are on their legs. Please sit down.
...(Interruptions)

MR. CHAIRMAN: Shri Ananth Kumar, you are a very senior Member. You know, the procedure of the House. Please sit
down.

...(Interruptions)

SHRI ANANTH KUMAR: I want the Minister to tender apology to the House. ...(Interruptions) He should apologise to the
House....(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): I am requesting you to allow us. ...(Interruptions)
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) *

MR. CHAIRMAN: I have already repeatedly stated here that it is under the consideration of Madam Speaker. It will be taken
up perhaps tomorrow. Please sit down. This is not the proper time.

...(Interruptions)

SHRI ANANTH KUMAR: It is a serious matter, Sir. ...(Interruptions)

MR. CHAIRMAN: It might be a serious matter but this is not the proper time. Please sit down.
...(Interruptions)

MR. CHAIRMAN: Hon. Members, please sit down. It is under the consideration of the Madam Speaker. Your Member is on
his legs.

...(Interruptions)

MR. CHAIRMAN: Nothing will go on record.
(Interruptions)*

MR. CHAIRMAN: I have told you repeatedly that it is not the proper time. Please sit down
...(Interruptions)

MR. CHAIRMAN: This is not the proper time and procedure, Shri Acharia. Please sit down. I appeal to you all, please sit
down.

...(Interruptions)
MR. CHAIRMAN: Please sit down. We follow the procedure tomorrow.
...(Interruptions)
MR. CHAIRMAN: Please help me in conducting the business of the House. This is not the proper time and procedure.

...(Interruptions)



MR. CHAIRMAN: Nothing will go on record.
(Interruptions)*
MR. CHAIRMAN: Shri Sanjay Nirupam, please sit down.
...(Interruptions)

MR. CHAIRMAN: I would request you all. You are all senior Members. You know the procedure better than anybody else.
Since it is under the consideration of the hon. Speaker, the privilege issue, as you have mentioned, it will be taken up
tomorrow, not today. We should continue with the discussion.

...(Interruptions)

SHRI ANANTH KUMAR: You take up the matter tomorrow but allow us to submit something or to say something.
...(Interruptions)

MR. CHAIRMAN: I am told that the privilege notice was given after the time was over. It is valid for tomorrow.

...(Interruptions)
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SHRI GURUDAS DASGUPTA: The hon. Minister is misinformed, ill-informed. It is on 'Aviation'. Mr. Saugata Roy is a
Professor. He must know what is the subject. It is 'Aviation'...(Interruptions)

SHRI ANANTH KUMAR: He seems to be absent minded...(Interruptions)
SHRI GURUDAS DASGUPTA: The professors are always absent minded...(Interruptions)
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MR. CHAIRMAN: Hon. Members, please sit down. Do not disturb him.
...(Interruptions)
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MR. CHAIRMAN: No interruptions please.
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MR. CHAIRMAN: Please, no cross talking.

9off 3rcicl sioTRIEA sfia: Jsmufer Sft, AT Usel IRDIR o A1 PSR ol =B el DI Sl ol b, 18 ARt Tt skerdl &3 aRdafamar 3 #si 33l
&t ordl, 3ot off o8t 3| weIe SfERm iie $fERIeT WRREISoA G SICIeI-3IeIsT USRI 3| Ud SHIRed WIReSal dclid! off, U $cololelel SRReTSo
eIl eff| 301 DI D0l DI ab De<R et &l 31emT

ARG A, ASR Rl Dol UST, U5 9t v faecswur oot fawer &) 3 Sit adbat 3, oear! 3, d Aok o8l arad 9| 3ol AG ioT ofdt oft) I 3icTor-areTsT
ufor eff SI31 warctverue &, divawerud & Sl gidr 3 A I dufsral el &t 8| wadivosiuel ABoPRI dI R¥Ysic @2 3l & il St Jar g3i A
g, 3um) divaauciva RYsic o2 & 3| Glell duforl siuell ds A A& o 3 s 248 3

I8 Sl Ao Dl A &, TS AW dst dleldl g3 3R Ploelol As dleledl bl, d ST S Gol P fe18 Acol I oldl 3| ISl Sil Al 8, 366 Aol 3 SIard
Sott 3) A Sit srerfera g8 8, Sii-sit forofr gu 3, d fusel 3} & riwer 3 gu 3) 5t fpft @1 ot ol Trell 8 ART AGal Seldl 3, S9I Siieldl 3
o5 o1 ud dicf Plot ) I Io1b JARARIDBEL 3| ... (IaEmeT)

Apfl snfecreer (sMaayz): I vsies IMARRL 8, Tanfie o

oft sreid siemREI 3fid: #BIG, fTord Iel 3 A AR ard, A AR dcol® g8, q 3E Al R IR ol & fo1e, SIa™ Sol &b e ol 3, of 3orcht
Reder! 8 3l sriia Rz Sft, St aimet did} 3, 368 $ADI 302 Jall 3|

Jommafer Sft, 3ot off ST wrRese Sk wR $f$n b DRt ) ot M- Gl s 3 Sl 2w foruw Sht of wal b s AeIlRmar 2 fib
R 3SR & HuR 29 S0l DI DA SfSRIGT TRRAISeA &b AP B2 38 2 32 SfSRI6l TRRdlised & 3ifepIfl & Gad 3 A 3ol 3912 U
HeJrer, Al Sft ot o2 3B 3

Jromufer Sft, 3 $3AT v Ior82vl oy A fopeit sifeprt @I ofre oidl cjom cifdbol, i o b v DRt & Siod 3oId UG A BRI SR & gd
3 St 531 Duett & Aot d, Ioalol aeRI &l 3oalol fpA PRUT A 368 BCRI oI, AT AP e 3 odf Sien 3 TIfepol IoTD! BRI SR
getioer 31 & Alered 3 P Ul oidl, U JAociz I ars SIsrSt @I S vadise gal, Sil Jo1-d A 316! fofasel SRl eI, 3AD UG WAICTISol D e I
Stolell & di 3 w51 oIRIGel &3 3l P 8l ool @G A URICICl of I¢IsD bl 33 5D 3 9ff BART St were sfSn b, Sfeeel werensA & ARa
eft, a8 PR 31, acd &l 318| 3AD dlc AL.ud.Sl. Dl &Rl oRI, ol AL.uA. S 3R] A3 IoId dI2 ¥ ASI U2 PB oldl Dsoll &, [l MADPRL & w2
31 oft 7151 Do o8l Do 3, ciftpol A AM.uA. 3. of v 3ifirPR! DI el UG A serN 2T, or A.ud. St 3R, Ioalol 3A SARIDR! DI b AeareT
A 3662 of forM SR 3IsTt BT dct 281 & [ob 308l B daol U2 A P &l 28I §) 3l W2 siSr ot St Rerfer &, 3AD e BFdicR a8 3Rt g
gch St Jic Sft D1 Doft wnfde s o= A 2ar 2 3z Srare Fdt St B ot 3, a8 3iffPE! sl Uz oidl amRen, Rkl dorE A...(=Iaeme) & 3
ol ... (=Iqurer)

Fnmafer A8k = ofid Sft, 3 woacrs B

oft sroic SieIRMA 3fid: 3 wodcls D2 Bl §) A Dodels DL, ANl Sfl| R & & Yt ARAaRrl @ 5 &, & el 33 R S &
yfer a1e? &) A arsd & b W i Slifdd 38 wr sfeRn sl aradt @2, Sil aiet are 3 &, a8 ol 4, Yiftbe I 3Rl 3l sAfere #id} St @ s
T &t 3012 116l Sol D SMAYRABAT 3



3ot forsud Sft ws 38 & b a0l 118 ol sars Stersl xdie; 118 sars Steret gforan 9 fopal sft Sor b @IS veensat B2t o1l 8, DI PR
2t ordl 3 o5 foreror v AArer Sol 3ol BArE SIBIST RIS 3l) AT Jeil b weufort zars SBrel offst w2 acrdt 3, oS U actidl &) v Jmer arit
S0l 3AI$ SIaTSl T3S, 33 dId DI ST Dol Dl SMAABAT 3| S &aIS Sialsl I31S, ad ¢ A6 deusfl are 9 off| e, Sia MUt are 3 dauoft
act 3 off, a9 38 &R TS W P MUl B SIEIel IS, FRIPT RAST SA-SA A6 DUl T4 28t 3 SISl A BFvoll 39 3 2. ()
T8 dl R 3, 81 zars STarsl 3 g 3, ciftpol AT &di &ars STalsl TGl Dl MARIDBAT oft RI? TP IAdIeT 3} A AGol 3 YIbIeT 3 IRI
oI 3R dcopictiol it Rifder efdworer fiiforres &, aq 3oaiol A = &0 a1 b S0 PIS SIeld ard oIl g8 3, PIS Icid DI ofal B3l 3 AB Sl
forufer gan &, ag Wieiole bl AR ol B dIG g3l &) Adcld didole of Bydel {0 &, cifdpel 311 didole of S vydel f&=1, TRl a8 Didole $A I
3 3K ofdl ot fop 16 Deuoil a1e 9 &, ol 3ars SIalel T3AGo!l b G $ADI R 8l As DFustl o1l & urestt; 3t ®iret #ft Hevofl ordl & ur 38t
2 3T 331 auI8 A SISt DFUeil Bl BIcId A8 3 b 6-6 Aol o1 erant¥=i o1 ddol oft weuctl ordl & ur & &, Dol &I ueme odt S ur 28 3
iz Sit weuctt 6-6 F1dior A Detari¥=il &I IR ot T w E 3, A BaRt WS URIcIc 3l a0 DS 8ft Botart 2, T A DI D DA 3 AW DI
HIST BT & Al DFUG! DI 5T bz A Io RIABR Bl AIfST, d6 B2ol A USA! 3ol MU STich B2 SRR fob e &3t 3melt Redert I8 as
3 for911 38 &, TR B IR U2 DRI DY dedol & Ul 23 37 6-6 w1dior 3 S MU AdaT oidl § I 33 3, T2 oft pefardt SarersRt I e $i3en @1
a1 2201 3 el 8 33 &, Jorcht agicrd & st v $i¥en Shf ) F sl fb2ft Fcrs® DI 2WHelor Dot B fo1E oldl TSI &) $ADI Aol BIS
oft ordl 2o ...(=aerer) arafdear 3 bt sft weart o) IgEd Bt G silad of R AfS 3 37 MY FIT B2, A 37A aal b2 ar F
3ITST 3MUH ATRWI A et St 3 grelell Do b 31U 315 91 AR, A Adrel Ddel URICICA DI oldl 3, Sl SoIRI AN 3, IJoRY ST 3l AS AWPIC 3|
g2ifere amu fopdt off T Uz 31s o1 2B $A IISD DI WA Dol D 18 MU (oA DSH 3IoIS| DIS Sl Dol9lolel of 33, MU 6d JolA dlcd
BIfSRY, srerdbStereTel fS3dmarel IR, BIS dSterel bl dId o 8l, loldbsioleid SIBI6l B3|

anf¥z 3, # A5 Daon asdl § 6 I BHIZ S B URIICH 3...(RAWECET) A DA 91, AMNRADBAT UST dl A [AAIG B 3iG2 & ALAFLAAT DY
N (s taire)

AN AN = U PIAS DY,
9oft 316id SioTRIEA sfid: 1dIG, ¥ Sical 3l AAH B2 I 3

BN, SAfTE A6 Sl fars 2, ;D! SIS 9t Siiel Dl sMaeAddr 3) il Sl DI A U TR B, TR Sf3RT DI AWl Jollol & o1 armet St ot
Rerfer 3, I uscl 33 ReIfer @1 AeHsm01 I MARIDAr 3| Sil AR 3ol bl 3, a8 Al ARARIDAT 3 oldl g3l 3 SAMRTE MUD! SAD T2 A
JAXcIol 1 IAMAYADAT ) WRUIE 3RIf¥ & e 3 Daoll dladr g, skl formua Sft of At ®al b as yifbe ¥ dactol arcll st sl of,
3111 Yrsderssiort g3t ...(Raeal) 6 Yiftbe difber oft, amer #ff 3 S yrsdersolorT 3il, 3P 3iG2 TRI 331, ool derer gv, $Ah! Siia 3ma
312 Pf¥T, cIftpol it RRUIE 3relifedt b wotart smet oft srelifsdt &b el SIS gu &, 361P SUR JAcH BRI S T 3, IJo1P SUR YEACISoIgGl B

IS 3IGART 312 IR {35 ST 28T &) 39112 Sil BRI BIsc 3, U8 A ICAAAD Al 3| 3IST 3o AT TRl RIAER &l 281 3, $ADI Siid et
Sft 2R Jemmufer Sft, St ARt grudtst 8, divr &oIR BIs Huu @I f¥asde Gdbel JRPR of $3 Dusil Dl ol &b o1 f¥ackR s, cifdpar s
ur, 3l & ur, Bifor<] & ur saeft deqeac yrudt 2, ST et yrsde urdfer 3o1 3 & 3liz JPIR Paet SXTo! DI BRI B2 7 3|

Jrommafer Sft, 3 aicft Sft A grefonr w¥en oo wefai¥l & mer St gRiasR 2l @ g, Aooiic B @Id A Jold Arel SAdBR D2 I 8, A8 T§
URIcIC 81, TI& CdoilforIel &, a1g a8 SSforr 81, A matai=il I rer Aolsidic oI 3l A Sil gRidsR 8l 38T &, 31U 33 Achsl, Al UDT TR
i3 forfia u 3 FHotrp 3 smes|

SHRI R. THAMARAISELVAN (DHARMAPURI): Mr. Chairman, Sir, I thank you for allowing me to participate in this important
discussion concerning our national carrier, Air India.

Sir, I am very sorry to state that every time the Government had to infuse the public money for the revival of Air India as
the amount of loss had been accumulating over the years. There is an outcry on this issue.

The consortium of banks has done its bit to rescue Air India. The Government has sewn together a Rs. 30,000 crore bail
out plan for the airline, but this alone is insufficient to revive the ailing Air India. The airline can overcome its existential
crisis, but it is now almost entirely up to its management and staff. Air India has not been known for good management
practices. This national carrier should function on sound, independent and commercial lines to overcome its financial crisis.
The employees, especially the highly paid pilots, have often held the airline and its passengers to ransom through strikes,
protests and by reporting sick. If Air India pays attention to three factors such as industrial relations, customer relations
and quality of service to passengers, it would help Air India to get back traffic and generate the revenue to recoup the
airline. From a market share of over 60 per cent -- even when the aviation sector was opened to private competition -- to



just about 17 per cent now, Air India has managed to steadily lose out on its passenger and cargo traffic over the years.

There is an urgent need to translate Air India to a profit-making company. It is no doubt to achieve this objective,
there is also an urgent need to restructure the management of Air India. The prime and important step in this direction
would be to infuse professionalism in Air India. There is a feeling among the employees of Air India that their services are
not fully exploited and their vast experience in Air India is not encased by the management of Air India. Many services in
Air India are outsourced and they are not up to the mark. Therefore, the Government needs to think on it very seriously.

To acclaim international status of Air India, the Star Alliance grouping was necessary. However, Air India has failed
to obtain the same. A statement from Star Alliance said that : "Air India is yet to meet the conditions that were
contractually agreed upon in late 2007, when the airline was extended an invitation to join the grouping, a move that would
have meant an increase in passenger traffic because the airline would have become the automatic choice for customers on
other Star Alliance members that travel to India. This is due to the fact that Air India has not met the minimum joining
conditions that were contractually agreed upon in December 2007." Air India had paid Rs. 62 crore as joining fee to the
alliance. It has also spent money besides this as part of the project, a key element of its turnaround. This includes amounts
spent on branding, lounges and on a system to integrate its two codes that cost Rs. 836 crore.

Another thing, which I would like to bring to the notice of the Government, is that the Air India has not been using
fully its eligible international routes. In Europe, Air India carriers use less than 10 per cent of the allowed capacity, leaving
up to 90 per cent of the market share to foreign carriers. Even, Air India has not been operating to many destinations
across the world. Even, many profit routes are not even touched. Therefore, I urge upon the Government to take note of
the above to bring the national carrier to a profit-making company in the days to come and reduce the burden of the
Government on Air India.

MR. CHAIRMAN: Thank you Shri R. Thamaraiselvan. The next speaker is Shri S. Semmalai.

SHRI S. SEMMALAI (SALEM): Thank you, Chairman, Sir, for giving me this opportunity for taking part in the discussion
under Rule 193 on an important subject, namely, on the need to bring comprehensive policy changes in the Civil Aviation
sector moved by Shri Gurudas Dasgupta and Shri Syed Shahnawaz Hussain.

Air India has always been in the news, every alternative week, for the wrong reasons. The mounting losses; frequent
strikes by pilots; poor passenger services; mismanagement; and corruption are some of the features that we find the
media flashing quite often.

Why is the national carrier not able to pull out of the red in spite of full support from the Government? Air India was
all right before the merger and it was functioning well. It was a profit-making venture. It is only after the merger that the
financial and other related problems started. As we all know, the Parliamentary Committee termed the merger of Air India
and Indian Airlines as ill-timed. The Committee on Estimates has also stated that vested interests are sucking the airline
dry. We know that our hon. Minister is an able Minister and a tough task is before him. I hope that he will succeed and
tackle the crucial situation with ease.

Air India is expected to make a loss of Rs. 7,853 crore in 2011-2012, and the national carrier has an outstanding loan
and dues to the tune of Rs. 67,520 crore. Corruption and mismanagement are two factors affecting the national carrier. Air
India has more staff than what is actually needed. Their annual wage bill is Rs. 3,100 crore. It is @ matter of regret that on
any given day, I mean, per day, Rs. 7 crore is to be set apart to pay interest on the loans. What is most worrisome is, as
the august House knows, salaries are not being paid regularly to the staff members.

One cannot understand why Air India management is issuing flying rights to private foreign companies on routes where Air
India could have really earned well. For instance, the flight on Kozhikode-Doha-Bahrain route was withdrawn by Air India
some time back. It is one of the most profitable routes. Now, a private airway has started operating on this route. May I
ask Air India whether it is not the height of mismanagement? Why should Air India allow private airlines to make profits at
its cost? Even the working schedule of Air India is not without adverse effects. Each pilot has to perform 90 hours of flying
per month. But our pilots are flying on an average 49 to 53 hours only. An aircraft has to be utilized for 16 hours on an
average per day, but look at our performance. Our aircraft is being utilized for nine to ten hours only. Why is this so? What
is wrong with our managerial system?

The Air India management and the staff have to rethink and act wisely otherwise, the time is not far off, I fear, when the



national carrier will become a private asset. The management should not turn a blind eye to minor grievances of staff and
the grievances should not pile up. Given a strong sense of dedicated participation, Air India may perform. Who will listen to
what we say? Things are moving, as if Air India is nobody's property. Only when you put your heart and head together, I
mean if the management and the staff work hard and sincerely, Air India's suffering story would come to an end.

Please permit me to give an example of the reckless services offered by our national carrier. Air India operates a daily
morning flight from Chennai to New Delhi. The flight No. 440 leaves at 6.40 a.m. Mostly officers, lawyers attending the
Supreme Court and MPs prefer to board this flight from Chennai. Though Delhi is our National Capital, there is no direct
flight service from Chennai at this hour, and this flight comes to Chennai from Dubai, and the same is diverted to Delhi.
This flight always lands at Chennai Airport beyond the scheduled arrival time and it is always late. Sometimes, the delay
stretches to two hours and the passengers from Chennai are highly inconvenienced by that. Due to the delayed arrival of
this flight, passengers are compelled to opt for private airlines. This illustration clearly shows how Air India loses its
passengers and incurs losses.

I would, therefore, request the hon. Minister to operate a direct flight from Chennai to Delhi at 6.40 a.m., instead of
diverting the fight from Dubai.

Sir, my last point is about expansion work at the Chennai Airport. The Chennai Airport expansion work is going on and it is
not completed yet. However, the Chennai Airport Authority is collecting toll charges not only from the parked vehicles but
also from the dropped vehciles. I feel that only on completion of the expansion work, the toll charges should be collected
and that too only from the owners of the parked vehicles. Collecting toll charges in the middle of the expansion work is
neither fair nor justifiable.

I would request the hon. Minister to instruct the Chennai Airport Authorities to keep in abeyance the collection of toll
charges from the vehicle owners till the work is fully completed.

MR. CHAIRMAN: You were very cautious in choosing your words.
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Long live Air India! Long live India!
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SHRI KODIKKUNNIL SURESH (MAVELIKKARA): Hon. Chairman, Sir, thank you for giving me this opportunity to participate
in this discussion. I would not go into the details.

As far as Air India is concerned, Kerala is a very important State. Air India is totally dependent upon Kerala sector. Air India
is earning a huge amount of money from the Kerala-Gulf sector. There are a lot of flights operating between Kerala and the



Gulf. Unfortunately passengers who travel between Kerala and the Gulf countries are facing very serious problems. There is
a reservation problem. There is a timing problem. Flight schedules is also a very big problem in this sector.

People from Kerala who work in the Gulf countries travel home during vacation time. If they do not get right flight
connectivity to the Gulf countries, they cannot reach in time to join their work and they end up losing their jobs. This is
happening quite frequently. Air India is unnecessarily canceling scheduled flights from Kerala to Gulf countries at the three
international airports in Kerala — the Trivandrum airport, Kochi airport, and Kozhikode airport.

During summer vacation time and festival time, Air India is increasing the airfare without advance notice. During the
vacation time and festival time, poor workers engaged in jobs in the Gulf countries travel to Kerala along with their
children. At that time Air India is unnecessarily increasing the airfare, not by a hundred rupees or a thousand rupees, but by
more than five thousand rupees to fifteen thousand rupees.

Ninety per cent of the workers are casual workers, building workers, housemaids, etc., and those poor people are being
looted by Air India. We have been raising this issue in this House from time to time. All MPs from Kerala are getting calls
from Keralites living in Gulf countries with regard to this problem of Air India increasing fares and canceling flights. This is a
very important issue. I hope the hon. Minister Shri Ajit Singhji will do something for the passengers of the Kerala and the
Gulf sector.

There are many issues relating to the Civil Aviation Ministry like the international airports at Trivandrum, Kochi and
Kozhikode, but I do not want to go into all the details. There is a proposal for new airport in Kerala at Kannur. That has not
so far materialized. There is also a proposal for another new airport at Aranmula. These two airports are very important. I
hope that the DGCA would give clearance for these two airports.
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MR. CHAIRMAN: Nothing will go on record except the speech of Shri Nripendra Nath Roy.

(Interruptions)*
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afS &1 331 1911 31 ufScTas a1 cllsil &b ugt 3 & A &3l SAToll USsT, ARilfD 82 dR B did 3odl 2 fb 30 a9k TS W JB2 TR ST DY garn
Se)| PR 3[4 BT AT Bergpergre #ft 3T dl you can construct 1,50,000 kilometres of PCC road in every village with Rs. 30,000
crore. w2 3pfl a® e #ff IRDRL W2 =1 Aolswdic Dl A UR DS S[AESEL o3l 3, 3R IR-AR ufeerd &4 rctl et 8 b s TR-3fE= Bt
5ar 28 3) 50l Arcll A PR St FREloeHIc 3l 28T 8, A IgEa Sft of Dal 3l &A1 aR-aR @6 28 3 o 30000 B35 W) veA 6l 9T vb
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PRV &Rl 37 34 foreot 8ff B3 ciftpol BrMElcHic $ADT PRUI 3| UD 32 YIS Bial & $c2ec Wise Bi2 diger 111 wisa sa 111 wiea &t
X316 Dl 3l #ASkR b fere St oft ueIfeio =1 sl RwdcR 81, s w2 Adisng Sifa 2 =n aidi=f 38, a=iifes a2 av we are walking away from
the basic issue. 3 15T b PR SOIBIRRI duoit a1 A el wel it *RIGE @ ot S dl &S 3@l ars2 @2 don I have been a
Government servant. fiser 40 amreit 2r we continue to think that IAS Officers can manage everything. a2 o a1 2 2 3
3P 3M1E.U.U3A. 3ifeDbrEl sa dIfde 3, 3mu fpfl yrsde dutl 3 Sft.$. 3 3ot dot SifStoen A A 3orat a1 Jon 5 *... But we never think
about giving a top company to a bureaucrat and tell him to run it. There will be no accountability and every time it comes to
this fundamental question. Have you prosecuted any Chief Executive of any public sector unit for lack of performance? With
Rs.30,000 crore, you can set up 30 AIIMS like hospitals or 150,000 kilometres of PCC road.

The reason is mismanagement. This is not the way to run nawvratnas or professional PSUs. It is not the pilots' fault. zam:
@cfloat of war en fos fiforect sifw Rifaer ediwerer,** So, this has to stop. If we have to be accountable to this country, then this
has to stop. I think the country expects us to do it. I am not going to take any more time.

Let me come to my last point, that is merger. You appointed consultants, like the Mckinsey. Today, you say it is bad. Who
is accountable for this idea? Which civil servant made that note? Which Minister agreed to it? Who was the CMD? Why do
we continue to have one professional management?

At the end, I will request, like Shri Shatrughan Sinha said, we should have it inquired by the JPC or the CBI. Every time we
talk about Air India, we say we should give special status to North-East. Please make a special airline for North-East and
increase the flights. But it is not worth funding Rs. 30,000 crore of country's money.

With this, I want to thank you for the opportunity.
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*SHRI C. SIVASAMI (TIRUPPUR): Mr. Chairman, Sir, civil aviation contributes to the growth and development of the
country. The industrial city of Coimbatore, which is called the Manchester of South India, situated in Tamil Nadu is
surrounded by towns with industrial growth like Tiruppur, Erode, Namakkal, Salem, Karur and Pollachi and tourism and
pilgrim centres like Ooty, Kodaikkanal, Palani, and towns in the adjacent State like Palakkad and Tiruchur. Coimbatore city
lies in the centre of all these important towns and Coimbatore Airport caters to the air travel needs of the businessmen and
the general public who are to go to other parts of the country and other parts of the world. Only one Air India flight carrier
is coming to Coimbatore Airport as of now. Even that flight originating from Delhi comes to Coimbatore and goes to
Kozhikode. Coimbatore has got no exclusive direct flight operated by Air India from any major city, leave alone Delhi. Even
to go to Chennai from Coimbatore, we do not have a direct Air India flight. There are about 20 Lok Sabha constituencies in
the vicinity of Coimbatore.

Sir, Members like you and me and hon. Members from the neighbouring State of Kerala along with our colleagues
from Pollachi, Namakkal, Salem, Erode, and Karur, have to go from Delhi to Chennai every time on our way to Coimbatore
and we are forced to stay overnight at Chennai and have to catch flight for Coimbatore only the next morning. Whenever
we return home from Delhi after attending the Parliament session , many of us the Members of Parliament are left high and
dry for want of direct flight connectivity. Hence I urge upon the hon. Minister to operate a direct Delhi- Coimbatore flight
service. Similarly there must be a direct flight service between Chennai and Coimbatore. If there is a flight at six in the
morning from Chennai to Coimbatore and if it leaves for Delhi at seven thirty in the morning to reach Delhi at 11AM, it
would attract more passengers and

this operation would be a viable one. Similarly a flight can leave from Delhi at 5 PM for Coimbatore and can go to Chennai
from there. In the absence of this direct connectivity passengers get stranded. In order to benefit the Members of
Parliament and business community and other entrepreneurs, a direct flight to Delhi and Chennai must be in place. With
this prayer, I conclude.
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MR. CHAIRMAN: The hon. Minister to give the reply now.
...(Interruptions)
MR. CHAIRMAN: Hon. Minister, please wait for just a minute.

SHRI SURESH ANGADI (BELGAUM): Sir, the Belgaum Airport is a very old Airport. Before Independence, flights were
operating in Belgaum. The Government of Karnataka has provided land, water, security and everything.



MR. CHAIRMAN: This is Discussion under Rule 193. About the strike, you tell me.

SHRI SURESH ANGADI: I request the hon. Minister to make arrangements to operate the flights from Mumbai to Belgaum,
from Belgaum to Bangalore vice versa and also resolve the problems of the pilots in the present situation. ...(Interruptions)
I request the hon. Minister to start operating the flights from Belgaum because it is an industrial city. Thank
you....(Interruptions)

SHRI GURUDAS DASGUPTA: Sir, may I put one question to the hon. Minister....(Interruptions)
MR. CHAIRMAN: Please let the Minister reply to the debate.
SHRI GURUDAS DASGUPTA: I am requesting you to let us know about one thing....(Interruptions) 3ot @ o3, o1rs,
MR. CHAIRMAN: It is not a debate. I do not allow any further debate. Hon. Minister, you can reply nowa€| (Interruptions)
SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): Sir, please allow me only for a minute....(Interruptions)
MR. CHAIRMAN: Just now you have come. You have not sent any slip. After the Minister's reply, you can ask a question.
...(Interruptions)
MR. CHAIRMAN: You go to your seat. Nothing will go on record.
(Interruptions)*

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): Mr. Chairman, Sir I am extremely grateful to my illustrious
colleagues Shri Gurudas Dasgupta, Shri Syed Shahnawaz Hussaina€,...(Interruptions) Hon. Member, please come and talk
to me....(Interruptions)

MR. CHAIRMAN: Mr. Minister, just wait for a minute. Hon. Member, what do you want? You ask him.
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Sir, 65 years have already been lapsed gone since Independence. Why could the Government of India not set up a domestic
airport in the backward, Sixth Schedule area of Bodoland, Kokrajhar?...(Interruptions) The previous Minister Shri Praful
Patel had assured me in this august House itself of giving us a domestic airport. But later on, he backed out, of his own
commitment.

But he left the Ministry. It is very unfortunate. ...(Interruptions)
MR. CHAIRMAN: The hon. Minister would reply for that. Please take your seat. Mr. Minister, you carry on.

...(Interruptions)

SHRI AJIT SINGH: Mr. Chairman, Sir, I understand that every MP wants an airport. If it is an international airport, the
better. I understand that. I understand your problem.

I am extremely grateful to Shri Gurudas Dasgupta and Shri Shahnawaz Hussain for raising this issue of national importance under
Rule 193. I would also like to extend my gratitude to my other colleagues who have participated in the discussion and have
brought so many issues of importance related to civil aviation to the knowledge of this august House.

Shri Gurudas Dasgupta and other colleagues have raised a common issue relating to merger of Air India and Indian Airlines
and the critical post-merger financial crisis of the merged company. As you all may be aware that the Government in 2007
decided to merge the erstwhile Indian Airlines and Air India in order to improve the efficiency, competitiveness and reduce
cost because the operating matrix of both the entities at that time was not in a position to face prevailing global
environment. The idea was that the merger would help improve the competitiveness by making optimal use of the assets,
capabilities, infrastructure and human resources. In retrospect, one can say that the things didn't go as planned. The
biggest problem was that merger was not completed in the stipulated two years mainly because of the delay in IT,



operational and HR integration and different working cultures of Air India and Indian Airlines. But in retrospect we can say
that what were the circumstances at that time, why that decision was taken — I have already point out some of the
reasons. We will have to admit that progressive integration of networks, schedules, cross-utilisation of fleet, cross-
synergies in areas such as fuel, insurance, procurement, common pricing, inventory management and harmonization of
booking facilities.

In order to address HR issues between erstwhile Indian Airlines and Air India employees, the Government constituted a
Committee of Experts under the chairmanship of Justice Dharmadhikari. The Committee had submitted its Report on

January 315t and its recommendations are under active consideration of the Government, which will soon be implemented
after taking the employees into confidence. The Government has approved the turn around plan €|
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MR. CHAIRMAN: Please let him complete.

SHRI AJIT SINGH: As I pointed out earlier, two different companies have been merged; their culture is different. Today, the
problem you are seeing on television and papers every day, strikes, etc., that is one of the reasons why this delay is taking
place. You have to understand all those people. Some have Air India pilots, and some pilots have the origin from Indian
Airlinesa€| a€}

off 9iclog R (wlomsdl): g il A dact sreariel Bt a1 3) ... (aawre)

MR. CHAIRMAN: No commentaries, please. If you interrupt, he cannot answer. Let him reply. Afterwards, you raise
questions.

off 9iclog PaR: I sAlfere 8t 26 8 P ... (=)

SHRI AJIT SINGH: I will come to strikes. What I am saying is that the merger in 2007, they had anticipated a lot of synergy,
and a lot of that had taken place. I am happy that 70 per cent of the merger has taken place. The HR issues are still open
and they are most contentious. The Dharmadhikari Report is there, we will try to implement it very soon. In the meanwhile,
let me come to Air India — I wasn't here — I heard that the Government is trying to sell Air India or close down.

I would like to point out that the Government has approved the Turn Around Plan and the Financial Restructuring Plan for
Air India to bring it out of the financial crisis which includes the following:

[l Induction of upfront equity of Rs. 6,050 crore in the year 2011-12 and Rs. 12,000 crore already released to
repay the working capital loan;

[1 Issue of Government guarantee for repayment of principal amount and payment of interest for the non-
convertible debentures of Rs. 7,400 crore;

1 Equity for the cash deficit support of Rs. 4,552 crore;
[ Equity for already guaranteed aircraft loan of Rs. 18,929 crore;

[l Hiving of maintenance, repair, overhaul and ground handling by creating a separate business entity with
transfer of employees; and

[1 Induction of already contracted aircraft 787 and B-777 on a sale and lease-back basis.

Now, the total bail out package is about Rs. 30,000 crore and that will be given over the next eight years and it is not
without strings. We have put time checks and we have put very strict performance standards. If Air India meets those
standards, then we will release the money because it is public money. I would also like to say that we cannot keep pouring
public money into Air India. Let me be very clear about it. This is the last chance for them to perform which has to be
shown by Air India. I would like to say that without the cooperation of the employees, — whether they ground handlers or
whether they are pilots — Air India will not be able to survive and will not thrive. So, their cooperation is very necessary. 1
am aware they have grievances and they have their problems. But the way out is to discuss with each other and discuss
them with me. When we are going to implement the Report of Dharmadhikari Committee, we are not going to implement it
without discussing with all the people concerned. As I said, without their cooperation, Air India will not be surviving.

Sir, Shri Gurudas Dasgupta has raised some questions about the pilots. I would like to explain that India has signed



bilateral agreements with many countries. The basic feature of these bilateral agreements is that their air carriers are
allowed to have a particular number of flights and a particular number of seats. For example, if they are allowed to fly
10,000 seats, then we also get equal rights for our carriers and our carriers can fly 10,000 seats to their countries. Now,
what has happened over the years is that according to these bilateral agreements that we have signed with many
countries, they have almost utilised their full share and they are asking for more. But we have not been able to utilise those
rights.

SHRI VIJAY BAHADUR SINGH (HAMIRPUR, U.P.): Why?
SHRI AJIT SINGH: I will come to that.
Sir, people talk about the first refusal to Air India. I will quote the exact words of the Government policy on this. It says:

"Due consideration shall be given to the operational plans submitted by NACIL before the allocation of traffic
rights to other eligible applicants."

This means, whenever we allot these traffic rights under these bilateral agreements from India, we give Air India the first
preference. What has happened over the years is, they do not have the planes, they do not have the capacity, they are not
using those bilateral traffic rights and if we do not give it to other carriers, only the foreign carriers will be gaining
advantage and we will not be gaining any advantage. Let us not forget that all these other airlines are also Indian carriers.
It is not longer one company now. Whatever you may say, whether it is right or wrong, we have liberalized the sector and
there are many aviation companies in India now. We give them licence and we want them to fly to Assam, North East,
Jammu and Kashmir etc. But if you say that we will not give them any traffic rights even if Air India cannot use them, then,
I think, you better close it down. We want all aviation sectors; one company cannot take care of all aviation needs of our
country...(Interruptions)

SHRI GURUDAS DASGUPTA: Sir, whatever he is saying is extremely controversial...(Interruptions)
MR. CHAIRMAN: Let him finish his reply.
...(Interruptions)

SHRI AJIT SINGH: Shri Gurudas Dasgupta is a very esteemed Member of this august House and very dear friend of mine.
We have shared many moments in the Central Hall talking about all kinds of things and if he thinks it is unfair or things are
going wrong and if he finds any problem with whatever I have explained here, he is always welcome to come to me. I will
give him one hour, two hours or three hours just on this issue, we will discuss everything and I am sure that he will come
out as a smiling man after that meeting.

So, even today, our policy is that Air India gets the first preference, but if what they cannot use, let me tell you, we might
give it to other carriers. But by the time Air India will have the capacity of more planes, traffic will grow and again we will
give Air India the first chance and not any other carriers, even Indian carriers.

My most cherished goal is to make India an international hub for international traffic and we are already in the process of
finalising the policy for that. To make India the hub, we need feeder airlines, we need airports at Tier-II and Tier-III cities,
we need smaller planes. The airlines that are working here need to buy smaller planes for smaller cities, like, from
Azamgarh somebody can fly to Lucknow to go to Dubai or to Mumbai. We need smaller planes so that people in Varanasi
can go to Gorakhpur.

A lot of this is happening in the South, like, Kerala and all that. A lot of small airports have come up. But,
unfortunately, in a very large part of the country feeder airlines are not there; smaller airports are not working. To make
India a hub, first we have to make sure that India is not seen as a market for international flights by other countries and
airlines of other countries. We have to make sure that our airlines are able to fly to all the destinations in the world. India
has the geographical position, it has the population, it has the growing middle-class, it has the goods traffic and all that.
India should be the hub and not other countries which are taking passengers from here and flying them to other countries.
So, that hub policy is in the works and I am sure, you will all agree, that aviation sector will come on its own when India
becomes a hub.

I have seen some criticism on why we are hiving off engineering staff and ground handling staff. You see the Indian
aviation sector is at this stage, earlier we only talked and thought about the airlines, that now we have to think about
maintenance, repair, overhaul, that is, MRO and that is engineering. Now the market is there. You know our planes go to



Sri Lanka, Singapore, Dubai for repairs. It is high time that we have a strong engineering unit, which can not only repair Air
India's planes but after getting certificates from international agencies, it is able to service other aircraft also here. That is
why we have hived off the engineering staff from Air India and trying to make it a wholly owned subsidiary so that they can
independently work on that.

There is no doubt that Indian engineers are the best and so are the pilots. But to give them a chance, we have to
make sure that they have their own management and besides Air India, they can try to service other aircraft also.

I fully agree with the concerns expressed by my colleagues, Shri Shahnawaz Hussain and Shri Sharad Yadav
regarding lack of connectivity to Tier-II and Tier-III cities. We are concentrating on it, as I have just mentioned, as a part of
creating a hub policy. We are also looking towards it because Air India is owned by the Government. It is a PSU. So they do
go and fly most. They have the small places also. Many other airlines, to keep their cost down, want to have one type of
aircraft. They are not interested in buying small aircraft to serve the smaller cities. So, we are looking into a policy to do
that also so that smaller cities can be connected to the bigger cities.

We have also many other policies about connectivity. We are trying to create an Essential Air Services Fund which will
provide direct subsidies to those airlines who want to fly to these smaller destinations. When we will do that, we will ask
them to give a bid. Only for the airlines which can do it at the lower cost, we will give them the subsidy so that there is no
waste of the public money.

Many speakers have raised the issue of Patna Airport. Shri Shahnawaz, I expect, should know the whole story. The problem
there is that the Patna Airport does not have enough land. Also the surroundings, where it is situated today, are not
congenial to expand it. The State Government have been giving alternative sites. They are not yet ready to give us the land
where they want to make the new international airport. I admit that Patna deserves a brand new international airport. But
give us the land first. All the MPs who are from Bihar should rise above party line and go to Patna, camp there, and decide
where you want to build the airport.

Shri Gurudas Dasgupta and many other hon. Members have raised an issue of acquisition of aircraft. The matter has been
discussed in detail in the C&AG pf the Ministry of Civil Aviation and the Ministry has already submitted its reply therein.
However, I would like to mention that the negotiations to buy the aircraft were not done at one stage but done at three
levels. First, the Airline talked with the manufacture. At the second level, there was an Overseeing Committee headed by
an erstwhile C&AG Shri Somaiya consisting of Secretary (Civil Aviation), Secretary (Expending) and then finally an
authorised EGoM headed by the then Finance Minister approved that deal. So, it is wrong to say that there were no
discussions; there were no different levels; and we did not know as to what was happening in the market. An erstwhile
C&AG headed the Committee, who looked into it. Again, I would like to say that C&AG is looking into it. Some of the reports
of C&AG regarding civil aviation are already with PAC, which is headed by our illustrious Chairman Dr. Joshi.

We are also waiting for that Report like you. We will take whatever action is required after the Report come before us.

Shri Shahnawaz Hussain and Shri Sharad Yadav have also raised the issue regarding the development of the Delhi Airport
under the Joint Venture Scheme. Shri Sharad Yadav went so far to say that this was the ugliest airport he has ever seen. I
would like to say that Delhi Airport has been rated as the second best in the world under the category of 25 to 40 million
passengers and sixth best in all the categories of Airport. Maybe Shri Sharad Yadav's aesthetic sense is a little different
than the people who made that Airport.

19.00 hrs
SHRI GURUDAS DASGUPTA: Sir, of late it is the costliest airport. ...(Interruptions)

SHRI AJIT SINGH: Yes, it is becoming the costliest; it is getting there. You are right. But there also, I would like to point
out that recently AERA raised UDF. In 2006, DIAL took over that airport. Since then, the fees were raised by only ten per
cent once. Now, they were supposed to get these User Development Fees starting 2009. Every five years AERA decides
how much prices will go up. They were delayed for many reasons. That is why, what they have proposed now really covers
five years' increase, and they are trying to recover it in two years. That is why, it looks so large. Again I would like to say
that AERA is a quasi-judicial authority. These are the reasons that they have given. If anybody has any problem with that,
there is an appellate authority. DIAL will probably complain because they wanted 700 per cent. Airlines are feeling the
pinch because ultimately the cost goes to the passengers.

I would also like to point out that ADF is different than UDF, which is for the user; ADF is for the development fees for
airport. In the next two years, that ADF fees will go away. So, I hope that the passengers will get some relief. I do realize



a€! (Interruptions)
SHRI GURUDAS DASGUPTA: Sir, will you kindly agree that it is unreasonably large? &€| (Interruptions)

SHRI AJIT SINGH: Sir, I agree with most of the things that our friend has said. I have to discuss some of the things with
him in detail before I agree. I am coming to some of the questions that he has raised. Sir, please have patience.

The IGI airport in Delhi has been developed through a PPP mode, in which the Airport Authority of India has 26 per cent
equity in the joint venture company and the rest is with GMR. As per the provisions of the agreement, out of the total
revenue, 45.99 per cent revenue goes to the Airport Authority of India; 45.99 per cent in Delhi and 30.7 per cent in
Mumbai.

I would also like to point out that in 2011-12, the Airport Authority of India got Rs.704.88 crore from the Delhi Airport, and
about Rs.500 crore from the Mumbai Airport. The Airport Authority of India was running in losses.

As some hon. Members pointed out, it could not give any money for smaller airports. As a result of these two airports' PPP
mode and the revenue that they earned, the Airport Authority of India is developing airports in Chennai and in Kolkata,
which are not going to be any less than Delhi, Hyderabad or Mumbai Airports.

Now, I come to the question of land allotment. Five per cent of the total land in Delhi and 10 per cent of the total
land there for commercial exploitation was a pre-bid condition. Bidders knew this position and accordingly quoted the
revenue share. This was done before the bid was floated. We have not given them land; after you are not able to make the
airport, the cost overrun is there and, therefore, you take the land. And because of these pre-bid conditions, they are given
45.99 per cent of the revenue in the Delhi Airport to the Authority. Price of the land is independent upon its use and its
location. In Delhi, about 45 acres have fetched about Rs.1400 crore, which is about Rs.32 crore per acre. This entire money
was used for the development of Delhi Airport. Moreover AERA has not allowed any return on this money. DIAL wanted it
to be shown as an investment; and then, they wanted a return on it. AERA has disallowed it; and the return will be only
the money they have invested directly. Any money they got from this five per cent land, which has been allotted to them, is
not being used as an investment so that they can earn any return on it...(Interruptions)

off forforeia g (emigst): 200 vws Swilor sl &

SHRI AJIT SINGH: I said about five per cent land in Delhi.

off forfdrmia gd : 45 vws @1 1475 oAs g3, 200 vws Swler @1 o= gan?
SHRI AJIT SINGH: It is about 233 acres.

SHRI NISHIKANT DUBEY: It is 245 acres.

SHRI AJIT SINGH: Okay, Sir. Your calculation may be right. I have this figure; and it is an approximate figure. I will take
your figure. Okay?...(Interruptions)

MR. CHAIRMAN: Please, let him speak.

SHRI AJIT SINGH: Some people did complain that the project cost went up. I would like my friends to go back to their
hometown; go to a private developer or a construction company; see what they said it would cost; and what it cost five
years later when they made it. Look at NOIDA Extension. What the builder said it would cost for a flat and how much they
would sell it for; and even before they are in the market, what the price is now!

So, when the other things change, the construction cost genuinely goes up with each year.
SHRI GURUDAS DASGUPTA: And there is a commission also.

SHRI AJIT SINGH: Sir, you may know all about it. Since you know all about it, I agree with you. I have nothing more to say
on that...(Interruptions)

I will come to the strike part also, do not worry.

Now, let us come to the ATE Mr. Dasgupta got very angry with me that I have some deal with Kingfisher Airlines or
something...(Interruptions)

ofl 35CRT SRISIH: V31 ofd! 8, &4 JUD HUR PIS Scolld oldl ool I3 3



oft aifsra Riz: smem st I take my words back. It was my mistake.
SHRI GURUDAS DASGUPTA: You are as bright as sunlight.
SHRI AJIT SINGH: Thank you, Sir...(Interruptions)

Anyway, part of the problem of the Aviation Sector is the high costs, and the ATF costs, in particular. For our low cost
carriers, ATF is about 50 per cent of their operation cost. For other carriers, it is 40 per cent or so. The petroleum prices
are going up the world over. More than that, the ATF costs here more than it does in the neighbouring countries. Then, we
have taxes. The States have put up to 29 per cent sales tax on that. So, the ATF costs are much higher here than they are
in other countries. Part of the reason is that it is not a notified product. When it is a notified product, the authority in the Oil
Ministry, the Regulatory Authority, gives you why it costs so much. If it is not a notified product, nobody knows why the oil
company is charging, what it is charging. In March itself, the ATF costs went up by about nine per cent.

So, that is one of the major reasons that all airline companies, whether private or Government, are under financial stress.
Let us realize that. They are not getting the working capital. That is why the Government has allowed that they can borrow
from outside under ECB because the interest rates are less there. Yes, there are financial problems. I would also like to say
that the airlines the world over are feeling it except some of our rich neighbour; they do not have the problem of the ATF
because they have the ail.

So, they are all feeling it. At the same time, whatever may be the problems of the airline industry here, the way the
population is growing, the way the middle-class is growing, I would again like to repeat, there is very bright light at the end
of the tunnel. That is why, some people ask why FDI by airline and who will come here. First, I would like to say that we
are not opposing FDI in this sector now. Sir, 49 per cent FDI has been allowed for the last seven years or more. All we
want is, since it is airline business, we want other airlines also to be able to take part in FDI in the aviation sector. Aviation
sector is a very capital intensive industry. It is a very technical industry. We want other airlines to take part in it because
they have the management expertise; they have the technical expertise; and they have the reach world over. If you want
to make a hub here, you want more airlines to come here. With just one airline or two airlines, we cannot become a hub.

So, we were talking about ATF. When we allowed the import, it was allowed to any airline for their own use. So they do not
have to pay the sales tax. I would like to add that Spice Jet was the first one which applied. Air India was the next one that
applied, and Kingdfisher is the third one which has applied for this facility.

Shri Adhir Chowdhury had raised a question on issues about connectivity. He also had some questions about Bagdogra.
Yes, Bagdogra is very important for the whole North-East, in fact. That is a hub for going to the North-East. It is a Defence
airport. So, we are working on that. If we get some land, we will get the night landing facility there. So, that should solve
lot of the problems.

We are also trying Cooch Behar. It is already a developed airport but it is a smaller airport. These places do not need big
airport and big planes to fly there. The market is not there. As I pointed out, very few aviation companies in India have
these smaller aeroplanes. But we are trying to encourage the regional airlines, the smaller airlines to fill that gap we have.
...(Interruptions)

MR. CHAIRMAN: While he is speaking, you go on rising. I have already given the chance. Let him answer. Why are you
interrupting?

...(Interruptions)

MR. CHAIRMAN: Mr. Bwiswmuthiary, you came very late and made your submission. That is the problem. You should have
come early. Finally, he will answer you. You wait up to that.

SHRI AJIT SINGH: My friend Mr. Satpathy from Odishaa€”I do not know if any Odisha MP is here or notd€"mentioned that
there is an airport there, named after Biju Patnaik. He reminded me that Biju Patnaik was a very dear and near colleague of
my father. Therefore, it should be made an international airport. Sir, all we need is some land from the Government there.

We have discussed it with Mr. Naveen Patnaik. We expect very soon we will be able to start the new terminal and make it

international airport....(Interruptions) That is the problem everywhere. We try to develop the airport.

MR. CHAIRMAN: Please address the Chair.
...(Interruptions)
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MR. CHAIRMAN: Let him complete.

SHRI AJIT SINGH: Then, I point out that yes, most of the Members were talking about Allahabad, Gorakhpur,
Banaras...(Interruptions) Many MPs from UP here are concerned about the aviation sector facilities.

oft zreroanat srorRPRY (Sieiler): aid Sft, 331 §Scrxds T W2 9 ggel 3 ... (caor)
MR. CHAIRMAN: What is this?
SHRI AJIT SINGH: I will answer. Please wait. I am from UP also, not just from West UP. I am from UP.

I understand whether it is Uttar Pradesh or it is Bihar or it is Rajasthan or Madhya Pradesh, aviation industry has not
developed here as it should have, concerning their population and everything.

Now, we are trying to correct that mistake. Shri Mulayam Singh ji is here. With the cooperation of the State Government —
I want to assure him and the MPs from UP — that we will take up the airport construction and start air services in UP. You
may be political rivals but in this thing we are together. ...(Interruptions)

MR. CHAIRMAN: He has already explained about Patna.
...(Interruptions)
SHRI AJIT SINGH: Sir, Patna was discussed but he was not here. ...(Interruptions)
Please let me complete. If Mr. Chairman allows any questions, I will answer them.
MR. CHAIRMAN: Please let him finish. I will allow you to speak.
...(Interruptions)
SHRI AJIT SINGH: I request my colleagues not to shout down Mr. Lalu Prasad. ...(Interruptions)

I do not think I have talked anything irrelevant here. All these questions have been raised by hon. Members. So, do not say
that leave all those issues and come to strike. I have to request all my colleagues not to shout down Mr. Lalu Prasad. I
would hear his question and satisfy him as far as I can.

Let us come to the issue of strike....(Interruptions)
MR. CHAIRMAN: He is discussing about the strike issue. You wait and listen to him.
a€! (Interruptions)

SHRI AJIT SINGH: I would like to remind the hon. Member that Bundelkhand is still a part of UP and I have already talked
about UP. So, let us come to the strike.

That is exercising all our minds not only here but it has caused a lot of problems. As Mr. Nirupam said that at Mumbai
airport, it is causing a lot of problems. Lots of passengers have been inconvenienced. Air India has lost Rs.850 crore. I
would like to point out, I saw it on TV, that one passenger said, 'When I die I will ask my children not to fly by Air India.'
Credibility of Air India has been dented. For the last three months, Air India had been improving. Their revenues went up 35
per cent. Their yield went up. Their equipment usage went up. Their credibility was going up. For whatever reason this
strike took place &€;|.

SHRI VIJAY BAHADUR SINGH : Send them to jail.

SHRI AJIT SINGH: Please, no. They are our children. Basically, they are our people. They are doing a useful service to the
country. Just not be harsh on them. They may have a point. The whole point is that they called a strike at this time when
that Rs.30,000 crore has been approved by the Government and when the banks are finding it very difficult to loan any
money to any airline industry. They are beginning to murmur, 'Should we give this money to Air India now?' Will this
Rs.30,000 crore be able to save Air India?

As I said earlier, without the cooperation of the employees — whether they are pilots or engineers or baggage handlers —
no airline can survive. Especially for Air India, whatever money we give, unless it becomes competitive with the rest of the
industry, it will not survive for their thrive into becoming competitive. They have to follow the industry norms for their costs,



for their promotions, for the number of employees because we cannot keep pouring public money into Air India any more. I
am sure and you Members will agree that Air India will not deserve any more money.

I am sure, as employees have grievances, many of the Members of Parliament also have more questions and they
are welcome to come and discuss them with me any time.

Coming back to the strike, I will not go into the earlier strikes as to how they have caused problems, why India's
reputation, as our dear friend who loves Air India than anything else, it seemsa€,...(Interruptions) Shri Shatrughan Sinha
knows Bhai Saheb and Bihari Babu.

I will not go into why Air India is in such a dire strait. Yes, there are management problems, maybe wrong decisions, which
happen to everybody. Everybody is talking that the merger that took place was a wrong decision. Yes, if I look back at my
career, I made a lot of mistakes ten years ago, five years ago, fifteen years ago and if I had not made those mistakes,
things would have been different. But at that time in life, this seemed the right decision. So, in 2007 when they wanted this
merger, that may have seemed to be the right decision. Now in retrospect, we can criticise it. As I mentioned earlier that
the integration has not taken place is also a reason why we are seeing this problem and are criticising the merger today.

I will not go into the overall reason for this strike. This strike...(Interruptions)

MR. CHAIRMAN: When the Minister comes to a certain point, please do not divert his attention. Then, he cannot answer.
He wants to speak about the strike which is the concern of all the Members. He is explaining that.

SHRI AJIT SINGH: This strike, of which incidentally I came to know only after it had happened, was on four points. One
was, they wanted exclusive right to fly dream-liners. That means, exclusive right to training on the dream-liners. They
wanted to fly first class when they are not flying on duty. They had some arrears from 2007 to 2009. They wanted that
right now. They wanted to have an agreement with the management that if they do not get promoted to Commander in 10
years, maybe there is no room, maybe they do not qualify, we will still make them Commanders and give them all the
facilities. They wanted that 10 years should be reduced to six years. These were the four demands. They discussed with
the CMD. From what I know, the Air India management agreed to pay the arrears. For flying first class they said no. All of
us want to fly first class. But, that is not such an issue that you want to go on strike.

About the training aspect, there are two different unions — erstwhile Air India Pilots and the International Pilots Guild
and the other is the erstwhile Indian Airlines Pilots who have a different union. The IPG went to Bombay High Court and got
a stay that only they will be allowed to go on training; the other Airline pilots will not be allowed to go on training. The
Government did not go in for an appeal. The other Airline Union went in for an appeal and the Supreme Court vacated the
stay saying that it was a management decision and allowed us to send both erstwhile Air India and Indian Airlines pilots for
training. That was the main reason why they struck after talking only to the Air India management. They did not talk to the
Civil Aviation Ministry; they did not talk to me and I am sure they did not talk to their well-wishers here also. They went on
flash strike.

The Air India went to the High Court. The High Court declared the strike illegal; asked them not to call in sick and
report for duty. That was five or six days back. They are still getting sick. What is surprising is the leaders of the Union are
publicly saying that tomorrow so many more pilots will get sick.

If this is a genuine sickness, how can that happen? They should not have used this ruse because the job of an airline's pilot
is very sensitive and his health is also very important. They should not have used that excuse for getting their demands
accepted because when they say that they are well and then they suddenly get sick, how would you believe them? We
could not do anything about that because the Supreme Court has already given an interim order. The final judgement has
not yet come. IPG can still wait for the final judgement. If it says that only they will go on training, we will all accept it. We
should all accept the court's judgement so should the pilots. They are not above the law. They are our children, they are
very useful and they deserve all the sympathy. It is a tough job that they do — flying abroad and living away and all those
things — although I am sure, lot of people love that kind of life.

Anyway, their next demand was to reduce the period for making them commanders from ten years to six years. They know
it and everyone in the airline business knows, and I am sure that almost all the Members of Parliament also know, that
Dharmadhikari Report is here. We have looked at it. Right now, we are studying what the impact of implementing those
recommendations would be on pilots, engineers and all other employees. . We are not studying its impact on one pilot only
but every pay-scale pilot. We are collecting that data from Air India and within next two to three months, we are going to
discuss it with IPG and other union. As I said, without their cooperation, it will not work anyway. So, what was the big deal
to go on a flash strike? Could they not wait until Dharmadhikari Report comes? Even when the CMD of Air India had



assured them that things relating to their progression will be totally taken care of and that they will not suffer in any way,
they went on a flash strike, an illegal strike. I would appeal to them that I am ready to talk to them. ...(Interruptions)

SHRI GURUDAS DASGUPTA: Sir, shall I make a small point? ...(Interruptions)
SHRI AJIT SINGH: Sir, you can make all the points, but little later. Let me complete. ...(Interruptions)
MR. CHAIRMAN: Please have order in the House.
...(Interruptions)
MR. CHAIRMAN: Please take your seat.
...(Interruptions)
MR. CHAIRMAN: Please address the Chair. I do not want any argument amongst the Members.
...(Interruptions)
SHRI AJIT SINGH: Sir, through you, I would like to request our dear friend from West Bengal not to get agitated at dada.

They went on flash strike and I came to know about it, as I said, only when after 10 p.m. my PS called me to say that some
pilots had gone on sick leave.

Now I understand and I have said that I do not think that these four grievances were such that they should have gone on
strike during the peak travel season when Air India is already almost bankrupt and when the Rs. 30,000 crore bail out itself
is being questioned by lot of people. They are asking why we are giving that kind of money to it.

They could have come to me and talked to me. They could have waited for one or two months till Dharmadhikari
Report is out and then, anyway we would have discussed with them, and at least, they should have listened to the
judgement of the High Court. That is sacrosanct for everybody. There can be no exception for anybody not to follow the
law. I would still say that not only these four issues, but they may also have some other legitimate grievances — I agree
that they may be there — but unless we discuss them, I will not come to know of them. Unless they come and discuss, I
cannot find any solution to them. But this kind of a strike is not the answer to solve any grievance.

The main business of the pilots is to ferry passengers from one place to another. I would request them that all their
grievances will be heard unconditionally, but they should also come unconditionally. I would request them to please go back
to work. ...(Interruptions)

MR. CHAIRMAN: Please let him finish.
...(Interruptions)

MR. CHAIRMAN: Mr. Dasgupta, I will allow you to speak. Please take your seat.
...(Interruptions)

SHRI GURUDAS DASGUPTA: Mr. Minister, please call them. ...(Interruptions)

SHRI AJIT SINGH : Sir, I would like to assure all the hon. Members that Air India Management will in no way be vindictive
towards any of the employees, but they should realize ...(Interruptions)

MR. CHAIRMAN: Why are you shouting? I am here.
...(Interruptions)

MR. CHAIRMAN: Why are you shouting at him? Please take your seat. The Minister is replying. If at all I am going to permit
him and if he wants to ask, then I am going to allow him after his reply and he will reply to it. Please let him finish.

...(Interruptions)
MR. CHAIRMAN: Mr. Dasgupta, I will allow you to speak. Please let him finish his reply.

...(Interruptions)



SHRI AJIT SINGH : Sir, I would just like to point out that perhaps Dada will have no questions after he hears me. So, at
least, he should listen to me. Maybe, what I am going to say will answer his question anyway, and if it does not answer the
question, then the hon. Chairman has already said that he will allow him to speak.

So, all that I want to say is that I want to assure the House and I want to assure the pilots that the Air India Management
knows that there are a lot of young people who have just joined there. Nobody will be vindictive to those people. But their
first priority should be that passengers do not get inconvenienced. Their other priority should be that if Air India sinks, all
their jobs will go away with it. It is not only theirs, but all other thousands of employees of Air India who are not as
fortunate as them. They are the highest paid echelons of the airlines industry, and they deserve it. ...(Interruptions)

MR. CHAIRMAN: Hon. Members, do not interrupt him. Please allow the Minister to complete his reply.
...(Interruptions)

SHRI AJIT SINGH : So, with the salient powers come responsibility also, namely, responsibility towards Air India;
responsibility towards passengers; and responsibility towards other employees of Air India.

I will request them again and again -- as everyone is saying that they are our children -- to please go back to work; help
the passengers; and do not create problems for them like what happened in the Mumbai airport or Delhi airport. We are
ready to listen to all your demands and discuss with you threadbare, and if you are not satisfied with them, then I am sure
that there are many friends here who will come and speak for them and you know that some of these are such old
colleagues that I will have to listen very carefully and only if it is impossible, then I will deny their demands. Otherwise, I
will agree to their demand.

SHRI GURUDAS DASGUPTA: Sir, I started the discussion. ...(Interruptions) I agree with many of the points that you have
made. Please look into my speech. At the beginning, I said that cat-call strike is not a part of trade unionism.
...(Interruptions)

MR. CHAIRMAN: Mr. Minister, please do not comment. Please let him speak.
...(Interruptions)

SHRI GURUDAS DASGUPTA: I have said it. I have also said that they should withdraw the strike. I am one with you in
appealing to them to withdraw the strike. But Ajit babu, I have a point. The point is that you had terminated 80 pilots and
you had withdrawn licenses of 11 pilots. I am requesting you that they should not put any pre-condition, and you do not put
any pre-condition. Be magnanimous. You are the Minister of this country representing 120 crore people. You call them
unconditionally for discussion, and we shall do our best to persuade them to cooperate with you. I appeal to you to call
them unconditionally.
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SHRI BASU DEB ACHARIA: The Strike has created inconvenience to the passengers. The crisis which is there in Air India
has also been accentuated. Now, I appeal to the striking pilots that they should withdraw their strike. I also appeal to the
Minister and to the Government that they should also come forward and start discussion and resolve the issue so that
normalcy is restored. Without further delay, this should be done initially from the Government.
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MR. CHAIRMAN: Please take your seat.
...(Interruptions)
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) *
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SHRI AJIT SINGH: Mr. Chairman, Sir, your kindness has allowed, it seems, to make me start again. I would like to point out
that besides this Parliament where I am answering the questions, there is a Civil Aviation Ministry; there are officers; and I
am there. All these MPs have all the right to come with their grievances and talk to me, any time. Therefore, I know their
problems about this airport or that airport. My answer here is not the final word. They can always come and talk to me.

I would like to tell Shri Dara Singh Chauhan that we are not only going to name it but we are also going to install a statue
of Shri Lal Bahadur Shastri at Benaras Airport.

About Patna, we or the Airports Authority can just spend the money on the existing thing. That would take years. The
better thing would be to get us the land as soon as they can. But then, please do not say that it is a wasteful expenditure.
Otherwise, they would complain later that we have spent so much money on this. It would take two or three years. By that
time, they would say that they are giving the land. They would ask us to make it there. They have to decide about it.
...(Interruptions)

MR. CHAIRMAN: Please address the Chair.

SHRI AJIT SINGH: About the strikers, I understand the sentiments of the people. I have already said that there would be
no pre-conditions. Everybody knows and everybody has appealed to them to end the strike. Please ask
them...(Interruptions) Are we going to discuss this with different trade unions in this House? Are we going to discuss that
here?

MR. CHAIRMAN: Whatever you want, you tell.

SHRI AJIT SINGH: Therefore, I would appeal to all the Members to request these pilots to obey the law and worry about
the passengers. We are open to any discussion with them.

MR. CHAIRMAN: We will take up Zero Hour matters now. Hon. Members, please take one minute each because we have to
complete the list in the next ten to fifteen minutes. Shri Ijyaraj Singh.



